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* Arrears of Excise Duly’

6510. SHRI BHUVARAHAN : Will 
the Minister of FINANCE be pleased to 
state :

(a) the amount of Excise Duty arrears 
pending for recovery in rcspect of each 
State for the last 2 years.

(b) the number of such cases pending 
for more than 2 years ; and

(c) the steps being taken to realise the 
arrears ?

THE MINISTER OF STATE IN THE 
MINISTJRY OF FINANCE {SHRI K. R. 
GANESH) : (a) to (c) : The information ii 
being collected and will be laid on the table 
of the House*

Arrears of Customs Doty

6511. SHRI BHUVARAHAN : Will the 
Minister of FINANCE be pleased to state :

(a) the amount of arrears of Customs 
Duty pending for recovery with each Direc
torate for the lift two years ;

(b) the number of such ones which 
are pending for more than two years ; and

(c) the steps being taken to coUcct the 
arrears ?




